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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE NINIH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 30664 OF 2025

Between:

lVlVyshnavi Sree, D/o, M. Vasu, Aged about 1B years, Occ. Student, R/o. 9-2-99.
Rezimental Bazar, Lane No.2,St6, Secunderabad. Hyderabad Dist, T.G-500C25.

...PETITIONER

AND

1

2

The State of Telangana, represented by its Principal Secretary, l\4edical and
Health Family Welfare Department, Secretariat Buildings. Hyderabad 500 055

Kaloji Nararayana Rao, University of Hearlth Sciences. represented by its
Registrar, Warangal.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith. the High Court rnay be

pleased to issue an appropriate wrrt, order or directjon more particularly one in

the nature of writ of mandamus declaring the action of the respondents

pa!'ticularly the 2nd respondent in not considering the petitioners request for

registration and exercising web options for admission into MBBS/BDS course

under lvlanagement Quota B and C Category in on-going or next phase of

counselling for the academic year 2025-26 as illegal. arbitrary, u n constrtutiona I

and consequently direct the respondents to consider and permrt the petitioner for

registration and exercising web options for admission into ttilBBS/BDS course

under ltilanagement Quota B and C category for the academic year 2025-26 in on-

going or next phase of counseling.



lA NO: 1 OF 20its

Petition under Section 151 CPC praying that in the circumstances stated an

the affidavit filed in support of the petition, the High Court may be pleased to

direct the 2nd rt:sprondent to consider the petitioners request for registration and

exercrsing v/eb options under lt/lanagement Quota B and C Category for

adnrission into I\4BBS/BDS course in the on-going or next phase of counselling for

the academic year 2025-26, pending disposal of writ petition.

Counsel for the Petitioner: SRI ABDUL KABEER

counsel for the Respondent No'1 '38'rt"frfff'to. ,u^.rn ,*
counsel for the Respondent No.2 , 

35'rt;t_r,A?f,l,Ti

The Court made the following: ORDER



THE HON'BLE TIIE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.3O664 of 2025

ORDER:

Learned counsel Sri Abdul Kabeer appears lor the

petltroner.

Sri Tandra Ramesh, learned Assistant Government

Pleaclcr- for Health, Medical and Family We llarc

Department, arppears lor respondent No.l.

Sri T. Sharath, iearned Standing Coun sel for l(alo.1i

Naravana Rao University ol Health Sciences (hereinafter

reierred to as "the University"), appear-s lor respondcnt

2. Petitioner seeks consideration ol her pra_ver for

registration and excrcise of web option for admission to

MBBS/BDS course under Management Quota 'B' & 'C'

category and participating in the ongoing counseliing

process for the academic year 2025-26.
I
I

No.2.



l

3. Tlre case of the pctitioner is that inad',ertentll, she

could r-rot register for admission under Ivlanagement Qttota

'B' & 'O' cirt('gorv.

4. Lcarne cl r:ounsel for the petitioner srrbmits that the

resporrdents ma-r'be clirected to cor-rsider the rr'rresentation

of the pel itioncr in lir-rc u,ith similar c)rder dated

2l .O8.'2025, passed bv this Court. in othcr crrse such as

W.P.No.2456O ol 2025.

5. l-earncd Standine Counsel lor the Univcrsitr submits

that the lasl date of applicatrons lor registration has becn

closed ancl the Universit\, cannot extend tht: date. He

submits thai thc counselling process has commenced, alter

thc issue ol 'lor:al car-rdidate' u'as decidcd bv the Hon'ble

Supreme CourL utdejudgment dated 01.O9.2025 in Special

Leave Petition (C) Nos.2i536-2 1588 of 2024. Therefore,

the University u'ou1d not be in a position tr: cntertain the

petitioner's application ftrr registration {or admission to

MBBSi BDS (lourse under Management Quota 'B' & 'C'

category'. It n.ould be a futile exercisc

\



6. Having regard to the aforesaid circumstance s and

upon consideration of thc submission of learned counsel

for the parties, \rre are of the r ier,r' that since the adrnission

to MBBS/BDS course has a definite timeline requircd to be

adl-rercd to bv thc Univc-rsitv and the cut ofl dates for

application or counselling are sacrosanct, there is no point

111 asking the University to consider the petitioner's

applicalion for fresh registration and participating in the

ongoir-rg counselling lor aclnrission to MBBS/BDS course

under Management Quota 'B' & 'C'category. Therefore, r,i'e

are not inclined to issue anY directions to that effect.

7. Accordingly, the Writ Petition is disposed of. There

shall be no order as to costs.

8. At this stage, learned counsel lor the petitioner

submits that in case thc date of applications for

registration to the above courses is extended, the

Universitl' ma-r' be directcd to consider the application of

the petitioner lor registration lor admission to MBBS/BDS

Course under Managcment Quota 'B'& 'C'category.



l

To,

w

9. It goes u'ithout sa]'ing tl-rat in case l.he date ol

applications for registration to the above courses rs

cxtended. it u,ould opcn lor the pctitior-rer to mitl<c'such an

application, vvhich s'ould be considcrcd b1' the :espondenls

ir r accordan< c rvith lau .

Misccllaneous applic:itior-rs pcnding, if any, shall

stand clo sr:cl .

-SD/ T . SRINIVASA REDDY
ISTANT REGISTRAR

//TRUE COPY//
ECTION OFFICER

'l . The Principa Secretary, Medical and Health Family erlfare Department,
State of Telangana, Secretariat Buildings, Hyderabad-500 055

2. The Registrar, Kaloji Nararayana Rao. University of Health Sciences,
Warangal

3. One CC to SRI ABDUL KABEER. Advocate. [OPUC]

Two CCs to GP FOR MEDICAL HEALTH FW, High Court for the State of
Telangana [OUT]

One CC to SRI T SHARATH, SC for Kaloji Narayana Rao University of Health
Sciences. Warangal. [OPUC]

Two CD Copies.
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HIGH COURT

DATED:0911012025

ORDER

WP.No.30664' of 2425
iu,J

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS

o1r IHE S I,t( i4.
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